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DNBS (PD) CC.  No. 24 / SCRC / 26.03.001/ 2010-2011                     May 25, 2011  
 
All registered Securitisation Companies/Reconstruction Companies  
 
Dear Sirs, 

 
Setting up of Central Electronic Registry under the Securitisation and  
Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 
 
Pursuant to the announcement made by the Finance Minister in the budget speech for 2011-

12, Government of India, Ministry of Finance notified the establishment of the Central Registry 

vide notification F. No. 56/05/2007-BO-II dated March 31, 2011.  The objective of setting up of 

Central Registry is to prevent frauds in loan cases involving multiple lending from different 

banks on the same immovable property. The Central Registry of Securitisation Asset 

Reconstruction and Security Interest of India (CERSAI), a Government Company licensed 

under section 25 of the Companies Act 1956 has been incorporated for the purpose of 

operating and maintaining the Central Registry under the provisions of the Securitisation and 

Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 

(SARFAESI Act).  

 

2. It may be noted that initially transactions relating to securitization and reconstruction of 

financial assets and those relating to mortgage by deposit of title deeds to secure any loan or 

advances granted by banks and financial institutions, as defined under the SARFAESI Act, 

are to be registered in the Central Registry. The records maintained by the Central Registry 

will be available for search by any lender or any other person desirous of dealing with the 

property. Availability of such records would prevent frauds involving multiple lending against 

the security of same property as well as fraudulent sale of property without disclosing the 

security interest over such property.  

 



3. A copy of the Securitisation and Reconstuction of Financial Assets and Enforcement 

of Security Interest (Central Registry) Rules, 2011 along with a copy of Notification 

dated March 31, 2011 issued by the Government of India in this regard, is enclosed for 

perusal and necessary action at your end. 

 

Yours faithfully, 

 

(Uma Subramaniam)   
Chief General Manager-in-Charge   

 
Encl.: As above 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

https://rbi.org.in/documents/87730/39016390/CRR250511A.pdf
https://rbi.org.in/documents/87730/39016390/NCSC310311A.pdf

